Title: Regarding shifting of industrial units in Delhi.
RE: SHIFTING OF INDUSTRIAL UNITS IN DELHI
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MR. SPEAKER: Shri Satyavrat Chaturvedi, Shri Lakshman Seth and Shri Vijay Goel have also given notices to
associate themselves with this.

SHRI KAMAL NATH (CHHINDWARA): Sir, | also want to speak on this.

MR. SPEAKER: | think your notice is not there.

SHRIVIJAY GOEL (CHANDNI CHOWK): | want one minute, Sir.

MR. SPEAKER: There is no time. Please understand. There are 38 notices.
...(Interruptions)
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MR. SPEAKER: All right, only one minute please.
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Sare ¢ & s=H g #1¢ § 77 I 3@ 3 qun T dere-nafaw & gah-wed 7@ fem? That he is not prepared to make any
changes in the Delhi Master Plan when the Supreme Court was ready to consider changes in the Delhi Master Plan
to give permission for more time for changes in the Delhi Master Plan. Why did the Ministry of Urban Development
write this letter? | would like to know that. |, therefore, support what Shri Madan Lal Khurana has said.
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MR. SPEAKER: The Government is replying.
...(Interruptions)
SHRI MADHAVRAO SCINDIA : | want that there should be a Calling Attention on this. ...(Interruptions)
MR. SPEAKER: Nothing should go on record.
(Interruptions)™

MR. SPEAKER: This is a very unfortunate thing. | cannot understand the system that you are following. You are
raising the issue and then making the noise. What is this?

...(Interruptions)

SHRI KAMAL NATH (CHHINDWARA): Sir, | have moved a Calling Attention on this. Can you tell me what is the fate
of my Calling Attention? ...(Interruptions) The Minister of Parliamentary Affairs is sitting here. He must say
something on this. ...(Interruptions)

MR. SPEAKER: You are not even allowing the Minister to speak.

...(Interruptions)
SHRI LAKSHMAN SETH (TAMLUK): Sir, | have given a notice on this. ...(/nterruptions)
* Not recorded

MR. SPEAKER: | have called the Minister. You can also associate yourself with the other hon. Members. Please
understand that | cannot accommodate all the Members.

...(Interruptions)
SHRI LAKSHMAN SETH: Sir, please allow me for a minute. ...(Interruptions)
MR. SPEAKER: Let the hon. Minister speak.
SHRI LAKSHMAN SETH : Sir, allow me for just for a minute.
MR. SPEAKER: | will allow you for one minute. Please see the time also.

SHRI LAKSHMAN SETH: Thank you. Sir, this matter is very much drawing the attention of all people. | request the
hon. Prime Minister, through you, to take a decision. ...(Interruptions) Two million workers are engaged in these
small industries. By closing down the industries, two million workers will lose their jobs. How will their interests be
protected? This aspect has to be cleared. The hon. Supreme Court gave a verdict. Why is it that the Government of
India and the Government of Delhi did not take any action with regard to the Master Plan and for shifting these
polluting industries? | am very much concerned about the bread and butter of the two million workers.

MR. SPEAKER: Please conclude now. The hon. Minister has to reply.

SHRI LAKSHMAN SETH : Sir, | want an assurance from the Government regarding the re-employment of these two
million workers who will be displaced or retrenched. They will be out of employment and jobless because of shifting
of these small industries from the non-conforming areas of Delhi. ...(Interruptions)
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MR. SPEAKER: | have called your name also.
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SHRI KAMAL NATH : Sir, why not he accept a Calling Attention motion?

MR. SPEAKER: That is the duty of the Speaker and not the Minister regarding admission of Calling Attention
motions.
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